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OPEN COURT

Central Administrative Tribunal

Allahabad Bench Allahabad,

Original Application Ne.1508 ef 1998,

Allahabad this the 28th day ef May 2003,

Hen'ble Mr,Justice R.R.K. Trivedi, v,cC,

Hontble Me,S,.K, Agrawal, A,M,

P.Dt Awasthi
TN |
Ordnance Factory Muradnagar |
District Ghaziabad.

000000 -Applicant-
(By Adveocate : Sri Arun Kumar )

Versus,

1% Union ef India |
Threugh the Secretary |
Ministry ef Defence
Govt, of India, Sena Bhawan °
New Delhi,

20 The Chairman
Ordnance Factory Beard

10-A, Shaheed Khudi Ram Bose Marg
Calcutta.

3. The General Manager

Ordnanc® roctery Muradnagar
District Ggazgagad. -

41 Shri K‘Gi Bihri

JoW.M
0.C.F. Chandigarh,

tititf.ttRﬂSPOF}d&ntS.
(By Advocate: Km, S Srivastava)

(HON'BLE MR.JUSTICE R.R.K. TRIVEDI, V,C,) '
By this O,A, filed under section 19 of Administrative
Iribunals Act 1985, the applicant has prayed for direction

te respondents to fix the Pay of the applicant at Rs.2975/~

per month w.e.f., 27,01.1987 at par with his colleague
M .K.G. Bahri, He has further prayed for .direction te

respondents to fix the pay ef the applicant at
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R;¢2975/-* pexr month we2esfe 2700111987 at par With. his

junior Sri G.K. Garg. The applicant has further

prayed fer consequential benefits.

24 The facts of the cage are that ene Sri G.K. Garg
Foreman (Technical) was though junier te the applicant

Was receiving higher pay than applicant on acceunt of
which the applicant prayed for stepping up of his pay
we2ofo 27.01.1987. The prayer of the applicant was
rejected by order dated 27.10,1999 (Annexure P-7) em

the ground that the benefit was granted te Sri G.K. Garg
under Court's order and not under general rules. One
Sri K.G. Bahri another Foreman (Technical) claimed

VRO

B stepping up of his pay on the greund that

Sri G.K. Garg was being paid higher pay theugh he was
_ 8
junior te him, Sri K.G. Bahri was allowed s stepping

up and his pay was fixed at par with G.K. Garg w,e.f.
A

(N
27.01.1987-As K.Ge Bahri was also junior teo the applicant)
Tha—appliewwt again moved an application claiming

stepping up of payLof GeK. Garg and K.G. Bahri whe were

junior te the applicant, however, this claim was also

rejected, It is admitted pesition that K.G. Bahri was

granted stepping up on the greund that Sri G.K. Garg

was being paid higher pay though he was junior te

KeGe Bahri; The similar claim of the applicant was

rejected on the ground that Sri G.K. Garg was paid

higher amount of pay under court's order. Thus the
Neesdrpront—A -

P 1 ven to the applicant was dlsciminatroey and he

&
was denied genuine claim in arbitrary manner., Once

stepping up was allowed te sri K,G., Bahri it could

b
not denied in any manner te the applicant,

: o



-3

3. Kme S. Srivastava learned counsel for the

respondents, on the other hand submitted that erder

was issued for recovery of amount td sri K.G. Bahri,

howevel, on record we do pot find any material that
amount alréady paid te Sri K.G. Bahri was recovered at
any point of time, In the circumstances the applicant
is entitled for the relief, Atleast from the date he

e\
had{ﬁrqg filed this O.A. in this Tribunal/on 2,09.1998,

4, The second relief of the applicanﬁ/"' which was
Vway
added'\bfﬁamndnﬁny galnst the order dated 27.10.1999.

The applicant has prayed that respondents may be directed

not to recover any amount. It may be mentioned here

that with regard te this recovery order was already

passed agailnst the applicant en 28,09.1991 (Annexure P=2)
X

which stated that applicant was illegally allewed =%
<tepping up té Rs.3050/- per month weeofo 0ls01.1988

at par with Sri B.B. Siggh and applicant had full

knowledge of this order as clear from paragraph Nes.4.f !
and 4.G of the original applicatien, The applicant
never challenged the order datEd 28,09.,1991. The order

dated 27.10.1999-w-ug enly reminded the Cencerned

Authorities about the earlier position., In the
circumstances the applicant is not entitled feor any
relief, So far g@s recovery part is concerned which was

oA,
fi38d in pursuance of order dated 28.09.199l.

Se For the reasons stated above, the O.A. is

allowed in part. The respondents are directed to

F_TE C‘Mmmi_ Al

grant the stepping upLat par with Sri K.G. Bahrl

with effect from the date of filing of this 0.A. i.e.,

29.09.1998, However, the relief against the recovery
of amount in pursuance of order dated 28,09.1991 is rejected.
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This order shall be cemplied with within 4 months from

the date, a copy of the order is filed.

6. There will be no order as to costs.

NP

h‘hfyb&r—ﬁ- Vice-Chairman-

Manish/-




